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Hon'ble Hr. Oust ice S. K. Dhaon —

The 11 applicants who were working as Draughtsmen in

the grade of He.330-560 (RS) are presently posted in the

office of Telcom Board, P i T Department, New Delhi, They

have approached this Tribunal with the principal relief

that the respondents be directed to grant them (petitioners)

revised scale of pay on the basis of the Government of India,

Hinistry of Finance letter dated 13.3,1984 along ^with the

fixation of pay and arrears of pay with effeet from the same

date as has bean dons in the case of Draughtsmen

working in the Telecom Civil Wing and Telecom Factories

Organisation of the Telecom Department. They have also

stated that the respondents should be directed to place

them (the petitioners) at par with the applicants who had

been granted similar relief by this Tribunal in O.A.299/89
decided on 6.3.1991.

2. Acounter affidavit has been filed on behalf of the

respondents. Counsel for the parties have bean heard. This
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Tribunal in 0.A,299/89 discussed the matter in detail and

directed that the respondents should giwe effect to the

auard given by t he Board of Arbitration on 20.6.1980. Ue

are informed that the judgment given by this Tribunal in

the aforesaid Q.A. has b^en accepted by the Oepartment and

has been implemented by an order dated 6.2.1992.

3. Having heard the learned counsel for the parties and efter

perusing the record, ue are satisfied that the petitioners"

stand on the same footing as the applicants in 0.A.296/89.

ye see, therefore, no reason as to uhy the respondents should

not implement the directions given by this Tribunal in the

aforesaid D.A. in the case of the petitioners. Ue, therefore,

direct the respondents to pass orders similar in terms to

^ those passed on 6.2.1 992^3l»^;43hoc;T>«:>d)bufx»ic while giving effect
to the directions given by this Tribunal in OA 299/-8a. The

order shall be passed by the authority oancerned within a

period of three months from the date of receipt of a

certified copy of this order.

There shall be no orders as to costs.

( B. N. Ohoundiyal
flember (A)

Jm
( S. Dhaon )

V/ice Chairman (3)


